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Badri. | Applicant
Versus
Union of India & others Regpondents,

Hon, Mr. Justice UL .Srivastava,V.C,
Hon. Mr. K. Obayya, Adm, Member,

(Hon .Mr. Justice U.C., Srivastava, V.C,)

This application is directed against the transfer

orcer.The applicant earlier approached the Tribunal A RXRN

against the transfer order. The Tribunal in O.A. No,

203/1992 Badri Vs. Union of India disposed of te
.applicatiém with the direction that @he representation -
Ofthe applicent may be disposed of within three weeaks,
téking into consideration pleas apd difficulties reised
by the applicant. The representation was decided and

the earlier order was maintained by the Railway
Admimistration. The applicant has againm challenged

the game on very same ¢groundg Athat the opgcsite‘party'/?1
No., 4 is eﬁ@ical to the applicant and that harassment

of the petitioner is being done, He also contended that
the person whohas been working forthe last 14 years

ét a particular station has beeh‘allowedxto.staythere
while the.applicant has 4 years stéy and hés been
tramsferfea. |

2, All this matter was to be considered by the
respondents.It is étill open for the applicant to
approach the respondents and the respondents to
consider the case of the applicant and there appearspee

to be no ground for interference inm the transfer
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order and the application is dismissed. It is open for th
applicant. to approach the respondents inthe light

that the person of 14 years' stay has been retained

and the applicant having 4 years stay has been trénsferfgc
If~tp§t be so even after joining.of he applicaat,
respondents can re-consider the matter and tfansfer him

to nearer to Gorakhpur.gut for the above observations,
the applicagtion is otherwise dismissed,

AJM, v.C.

LucCknowsDateds 15.,12,92.




